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identified by the WHO could potentially result in countless deaths and innumerable
illnesses. ¥, I& o @Ml & Sflad 9 Raedrs 8 | €1 It is my submission
that the Ministry of Health and Family Welfare should give priority/attention to this

issue and set up some effective over-sight mechanism so as to ensure compliance

by all States in the wider public interest.

SHRI RANVIJAY SINGH JUDEV (Chhattisgarh): Sir, I associate myself with the

1ssue raised by the hon. Member.

Issues relating to SC/ST undertrials
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MR. CHAIRMAN: Puniaji, SC and ST atrocities case is different. What you
intend to raise is relating to SC and ST under-trials in other cases. dl 3T4-1 IHh

flT Sur FET gamn| 996 fg a1 el $iew € €, murder case is a murder

case and chori case 1s chorl case.
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@l G #gly oYl The Scheduled Castes and Scheduled Tribes (Prevention of
Atrocities) Act # S T exclusive courts 1 Wae™ ¥ ofhd dgd Iwal |
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SHGI Ui =l 8l Bl 21

M wamfer: T, U argwdl € sfifee # e Uw e § iR TE fawy
Hecaqul Al &1 The SC and ST atrocities cases are different. There are special courts
to deal with them. What I understood from your submission is about the under-

trials in other cases belonging to these sections. Is it so?
SHRI PL. PUNIA: Yes, Sir.
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MR. CHAIRMAN: Those cases are different. cfthd @il Hivdel oy gld & #
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sft wmfe: die & s @' fasy =€l garn =l 1 thought, in the public
interest, there should be clarity.

DR. AMAR PATNAIK (Odisha): Sir, I associate myself with the Zero Hour

submission of the hon. Member.

Grant of new mining leases to the Indian Rare Earths
Limited (IREL), Tamil Nadu

SHRI A. VITAYAKUMAR (Tamil Nadu): Thank you Mr. Chairman, Sir, for giving

me this opportunity to raise an important matter.

Sir, Indian Rare Earths Limited 1s located in Manavalakurichi in Tamil Nadu. It
1s a Government of India undertaking. The beach sand deposits were discovered

by a German scientist in 1908 and IR EL. was established in Manavalakurichi.

The L.R.E.L. has been carrying out mining of beach sand minerals and separation
of minerals viz Limonite, Rutile, Zircon, Garnet, Sillimanite and Monazite. In India,
1,000 million tons of beach sand mineral is available and out of this approximately
25 per cent of deposits 1s available in Tamil Nadu The production capacity of

LR EL. is nearly 30-40 per cent. It 1s using this raw material for more than 10 years



